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REPORTS AND SELECTED DOCUMENTS OF 
THE   NEUTRAL  NATIONS   REPATRIATION 

COMMISSION, KOREA 

THE MINISTER FOR PARLIAMENTARY 
AFFAIRS (SHRI SATYANARAIN SINHA) : Sir, I 
lay on the Table a copy of the Reports and 
Selected Documents of the Neutral Nations 
Repatriation Commission, Korea, in 
pursuance of an assurance given by the Prime 
Minister in paragraph 17 of the statement on 
Korea laid on the Table on the 16th March. 
1954. [Placed in Library, see No. S-116/54.] 

THE    SHILLONG (RIFLE    RANGE 
AND    UMLONG) CANTONMENTS 
ASSIMILATION OF           LAWS 
BILL,    1954. 

THE MINISTER FOR HOME AFFAIRS 
AND STATES 'DR. K. N. KATJU) : Mr. 
Chairman, I beg to move: 

"That the Bill to assimilate certain laws 
in force in the scheduled areas to the laws 
in force in the Khasi and Jaintia Hills 
District be taken into consideration." 

Hon. Members. I take it, have done me the 
honour of reading the Statement of Objects 
and Reasons. It is purely a formal matter. The 
United Khasi-Jaintia Hills District was cons-
tituted under the provisions of the Sixth 
Schedule to the Constitution. This small area 
adjacent to the Municipality of Shillong, not 
administratively part of it, has remained as an 
isolated non-tribal area of the State of Assam. 
The Assam Government is desirous of making 
it formally a part of the United Khasi-Jaintia 
Hills District and for that purpose the Govern-
ment of Assam have made a law repealing the 
laws in force in the said areas and extending 
thereto the laws in force in the District of 
Khasi and Jaintia Hills and pertaining to 
matters in the State List in the Seventh Sche-
dule to the Constitution. This Bill now 
provides that the laws relating to 

matters mentioned in the Union and 
Concurrent Lists should also be extended to 
this area. I suppose, so far as I can see, for the 
time being it raises no controversy and I 
would not take any further time of the House. 
I beg to move that the Bill be taken into 
consideration. 

MR. CHAIRMAN:  The question is: 

"That the Bill to assimilate certain laws 
in force in the scheduled areas to the laws 
in force in the Khasi and Jaintia Hills 
District be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: Clause by clause 
consideration. There are no amend 
ments. ! 

Clauses 2, 3, 4 and the Schedule were 
added to the Bill. 

Clause 1, the Title and the Enacting 
Formula were added to the Bill. 

DR..K. N. KATJU: I beg to move: 

"That the Bill be passed." 

I am very happy to have started in such an 
auspicious manner. 

MR. CHAIRMAN:  The question is: 

"That the Bill be passed." The 

motion was adopted. 

THE    HIMACHAL    PRADESH    AND 
BILASPUR  (NEW STATE)  BILL, 

1954 

THE MINISTER FOR HOME AFFAIRS 
AND STATES (DR. K. N. KATJU) : Sir, I beg 
to move that the Bill to provide for the 
formation of the new State of Himachal 
Pradesh by uniting the existing States of 
Himachal Pradesh and Bilaspur, and for 
matters connected therewith, be taken into 
consideration. 
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[Dr. K. N. Katju.] 

Sir, again the object of the Bill has heeo fully 
explained in the Statement of Objects and   
Reasons.     We   have several small States, but 
I think that the Bilaspur State is about the 
smallest.   The area is   about     453   square 
miles and the   population   is   126,000 and it 
has an   annual     revenue     of Rs. 7 lakhs.   
Now   out   of     this   453 square miles a good 
portion of the land will soon be submerged 
under the reservoir which will come into 
existence on the construction of   Bhakra-
Nangal dam and a good bit of land would be 
necessary for the proper use    of   the dam.    I 
think the total area left outside the dam will be 
about half of this tf$3 square miles and the 
continuance of this as a separate State is really 
almost an absurdity.   It was considered 
desirable to have it as a separate State for the 
purpose of the better   execution of the Bhakra-
Nangal dam; otherwise I imagine that at the 
time of the passing of the Constitution,    it 
would not have been classified as a separate 
State    at   all.   The   management   of Bilaspur 
has disclosed very many inconveniences which 
hon. Members can easily imagine.   At first   we 
have   a Chief Commissioner and as one" Mem-
ber put it in the other House   during the Budget 
debate, there are   Secretaries,  there are    
Inspectors-General, Heads of Departments and 
so on.  The State itself is not even a district.    It 
is a tehsil as we call it in the Punjab and in 
Uttar Pradesh—probably even less than a tehsil.    
But the paraphernalia is enormous and the cost 
is heavy, and there are very many defects in the 
Administration which lead to unhealthy results.   
This Bill would    have    been introduced    
much    earlier    but      we thought   that  we 
had   better postpone it    for    a    while    so    
that    arrangements for    the    Bhakra-Nangal    
dam might  be finalised  and    it    might  be 
known fully as to how much of land would go    
under    water    how    much would be required 
for rehabilitation of displaced persons and so on 
and    so forth.    But the progress    had    rather 
been   slow.   While     the   canals   are ready, it 
cannot be said for certain as to how much land 
would be required. 

Then from the point of view of ad-
ministration, Sir, it was not considered 
desirable to postpone the matter further. And 
the hon. Members would have seen that while 
we had said that there should be no harm, no 
prejudice, caused whatsoever to the Bhakra-
Nangal dam and its implementation in the 
most proper manner, we thought we had 
better see this through. 

I draw attention to clause 31 of the Bill 
where it is said that "Nothing in this Act shall 
be deemed to derogate from the powers of the 
Central Government to make such 
arrangements or to take such action in relation 
to the Bhakra-Nangal project as may, having 
due regard to the purposes of the project, be 
necessary to ensure its proper administration 
and effective implementation." I draw 
attention to this so that hon. Members may 
rest fully assured that this big project on 
which the hopes of three States are tied up 
will not suffer in any way by these 
administrative measures. 

Now as for the rest, we have made the 
necessary provision. For instance, Bilaspur 
had up till now no Legislative Assembly of 
any kind. It was being administered by the 
Chief Commissioner. It was an administrative 
State in that way. Now we have provided in 
this Bill that Bilaspur should have the 
necessary legislative representation. The 
strength of Himachal Pradesh Assembly at 
present is 36. It is now proposed to raise it by 
5. And the hon. Members would have noticed 
that with the population of 126,000 we are 
giving one member for every 25,000. That is 
really just. So the strength of the newly 
constituted Himachal Pradesh Assembly 
would be raised from 36 to 41. Then this 
population of 126,000 includes members of 
the Scheduled Castes. I understand that their 
population according to the 1951 census is 
somewhere about 27,000. The proportion is 
9:2. The result is that out of the five seats that 
we are allotting to the Bilaspur State one will 
be reserved for the Scheduled Castes and four 
will be general seats. Out of the 36 seats in the 
existing Himachal Pradesh 8 are reserved for   
the Sche- 
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duled Castes. Under the new arrangement 
there will be 41 with a reservation of 9. 
Similarly, Mr. Chairman, the number of seats 
in the House of the People was three. It has 
now been raise_d to four, and the number of 
seats in the Council of States will remain the 
same, namely 1. Now that is so far as the 
legislative representation is concerned. But so 
far as the administrative measure is 
concerned, it will become an integral part of 
Himachal Pradesh administrative machinery. 

Now another thing to which I should like to 
draw your attention is what you may call the 
duplication of machinery. We have got a 
Judicial Commissioner for Himachal Pradesh. 
The population of Himachal Pradesh is about 
9 lakhs. It has a very extensive area. And the 
Judicial Commissioner has toured 
considerably, and in a sense in Himachal 
Pradesh you may say that justice is brought to 
the door of the litigant. There are four districts 
and I understand that the Judicial 
Commissioner goes about and holds his court 
in every district and decides cases. But this 
being a separate State, we had a Judicial 
Commissioner here in Bilaspur, a separate 
Chief Commissioner, a separate Judicial 
Commissioner and a separate Secretariat. 
Now the separate Judicial Commissioner will 
go and the Judicial Commissioner of 
Himachal Pradesh will exercise these judicial 
powers. 

Then, as for the rest, most of the Bill is 
purely of a formal nature, namely the orders 
which have been passed will stand, all the acts 
which have been done will not in any way be 
modified and the action already taken will be 
confirmed. I do not think it is necessary for 
me to draw attention to any particular part of 
the Bill. Therefore I move. Sir, that the Bill be 
taken into consideration. 

MR. CHAIRMAN:  Motion moved: 

"That the Bill to provide for the 
formation of the new State of Himachal 
Pradesh by   uniting    thp 

existing States of Himachal Pradesh and 
Bilaspur, and for matters connected 
therewith, be taken into consideration." 

SHRI H. P. SAKSENA (Uttar Pra 
desh) : Mr. Chairman................. 

MR. CHAIRMAN: Mr. Saksena, I will call 
you after Mr. Bhanj Deo. Mr. Bhanj Deo. 

SHRI P. C. BHANJ DEO (Orissa): 
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[For English translation, see Appendix VII, 

Annexure No. 193.J 

SHRI H. P. SAKSENA:   Mr. Chairman, I 
must confess that the most bit- 

ing and sarcastic speech of my hon. friend, 
Mr. Bhanj Deo, leaves me completely 
unconvinced. My only anxiety was to know, 
even before my friend began to speak, 
whether the wishes of the people of Bilaspur 
had been ascertained, when the question of its 
merger with Himachal Pradesh was finally 
decided. I am sure, although I am not in 
possession of all facts, that their wishes must 
have been ascertained. It was simply 
astonishing to see Mr. Bhanj Deo oppose the 
merger of such a tiny State like Bilaspur, 
when such big States like Baroda, etc. —in 
fact 563 of tihem—were merged into the 
Union of India to form one integrated whole. 

SHRI H. C. MATHUR (Rajasthan): Is it 
not part of the Union of India? 

SHRI H. P. SAKSENA: Up till now, it has 
been a separate entity. It has been a separate 
unit, and it does not deserve to have all the 
paraphernalia of a separate State, with only a 
population of 129,000. 

SHRI H. C. MATHUR: That is a different 
matter. 

SHRI H. P. SAKSENA: Now, Sir, the time 
has come when all these small States like 
Coorg, Cutch, Bhopal, etc. should be merged 
into the bigger neighbouring States or 
provinces to which they belong, and this 
unnecessary heavy burden of expenditure 
should be curtailed. Instead of trying to find 
out economies here and there by curtailing the 
salaries of the low-paid clerks or abolishing 
the posts of a few peons, we should look to 
these items of expenditure which are top-
heavy and can be very safely and easily 
curtailed. I wish that this step ought to have 
been taken long before and I remain 
unconvinced even by the argument that the 
hon. Home Minister has put forward that it 
was because of this or that that this Bilaspur 
State could not be merged into Himachal 
Pradesh. Himachal Pradesh itself is a small 
State but I don't know what considerations 
weighed with the framers of the Constitution 
to give it the status of a State. Anyway it. ir 
now a fact and an established fact. 
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I again submit that all these remaining 

small units which are today enjoying the 
status of a State should be abolished very 
early. I support this Bill. 

SHRI RAJENDRA PRATAP    SINHA (Bihar):  
Mr. Chairman, Sir, I rise to support  this   
measure.   I  welcome   it becaise it will undo a 
wrong which was done    to placate    certain 
vested interests of the old Princely State of 
Bilaspur.   Bilaspur is an anomaly in the map 
of India, it being a tiny spot of 453 square 
miles with all the paraphernalia   of   a   
separate   State.   Sir, such small States are 
never conducive to    good    government    or   
for    good administration  and  they  entail a  
lot of avoidable and extravagant expenditure.   
Their    extinction    will    only mean  
economy  and  a  betterment  of the lot of the 
people who inhabit those areas.   The sooner it 
is merged with the   State  of  Himachal  
Pradesh,   the better it is for all concerned 
because Bilaspur       belongs,       
geographically, ethnically and culturally to 
Himachal Pradesh-   My friend    sitting   to    
my right has said that we are going back upon 
the words that we gave to the Ruler of Bilaspur 
probably.    I say that a    fraud was    
committed    upon    the people   of  Bilaspur  
by  allowing  this State to continue as a 
separate entity. Very   high    sounding   
reasons    were advanced   for    allowing    a   
separate existence for this State and for per-
mitting  top-heavy  administration  for this 
small bit of land comprising of 453 square 
miles.    It is said that the location of the 
Bhakra-Nangal Dam and the efficient 
execution of the Project made it necessary that 
Bilaspur should exist as a separate State.   Let 
us now examine how facts are with regard to 
this Project.   Mention of this fact has been 
made both in the Statement of Objects and 
Reasons of this Bill and also    by the hon.    
Minister who    has sponsored      this      
measure.   Bhakra-Nangal Project is one of the 
biggest projects in this country and it extends 
over a large area.   Its operations are carried on 
in    three    States—Punjab, PEPSU    and    
Rajasthan.   Of    these, 

PEPSU and Rajasthan    comprise    of very 
many old Princely States.   Practically all the 
dams, the "power houses and canals and all the 
administrative units are situated in these three 
States —mostly in the State of Punjab.   Only a  
small  portion  of the Bhakra  Dam one side of 
it. is situated in the Bilaspur State.   I should 
say hardly 1 per cent, of the Project is situated 
in the present   State   of   Bilaspur.    My   
hon. friend the Minister in charge of this Bill is   
not even aware   today as   to what areas of 
Bilaspur will be submerged by the storage 
waters of this Dam. Now with regard to the 
management of this Project, there is a Control 
Board, the Chairman of which    is   the 
Governor of Punjab and on this Board are 
represented the Governments    of Punjab,  
PEPSU,   Rajasthan   and  also the Central    
Government.   I    understand that as a rule the 
Qhief Secretary of    Himachal Pradesh and    
one officer from Bilaspur attend the meetings 
of the Control Board as special invitees, and 
they take part in all the deliberations  and are 
responsible for the    decisions that are    taken 
in the Board.   Then Bilaspur has been under 
the  over-all  control   of  the  Government of 
India since the very day the Princely Order 
came to an end in that State.   Considering 
these facts, I cannot imagine—I don't 
understand—how the interests of the 
beneficiary States of    PEPSU,    Punjab    and    
Rajasthan could have been adversely affected 
or even the    efficient management    and 
execution of the Project would have been  
prejudiced,   had  Bilaspur   been merged    at    
the very   beginning with Himachal  Pradesh.    
Sir,   if the  decision was taken at the very 
beginning to  merge   the   State,   we   could   
have saved a    lot    of    money that we are 
spending    today upon over-head expenses, 
upon top-heavy administration, and could have 
spent the savings on improving the standard of 
living and for bettering the lots of the people 
of Bilaspur. 

There is another point that I would like to 
place before you for consideration. We are 
now going to have the Kosi Project and in the 
Kosi Project an independent State like    
Nepal    is 
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involved and probably we shall have an 
independent body—perhaps international—for 
the management of the Kosi Project.   If such a 
thing   could happen, I cannot understand why 
from the beginning Bilaspur was not merged 
with Himachal    Pradesh and   proper 
representation given to that area, or to the    
State on    the    authority that could have been 
set up for the management    of    the    Bhakra-
Nangal    Dam, Therefore I say that it was a 
fraud committed upon the people of Bilaspur 
by allowing    this    State    a   separate 
existence, and I very much welcome this 
measure, although belated as my friend from 
U.P. has said, and I do hope the  Government 
will  go  ahead full-steam in the matter of 
integration of the State of Bilaspur with 
Himachal Pradesh.   They should not be 
deterred by the faked agitations that are being 
carried  on  by  the  supporters  of  the tx-ruler.   
I have, Sir, some information  which  gives  me  
the  impression that  agitation is being  
sponsored  by certain vested    interests,    
representations    have been made   and will   
be made to Government,  that   telegrams have 
been sent and will   be sent   to you, Sir, and to 
the    Speaker   of   the other House, against this 
measure.    I would only warn the Government 
that they should not pay any heed to such 
representations or agitations which are not 
backed by the people,  and I am sure, Sir, that 
this House will give its full-throated   support 
to   any  measure that the Government will take 
for the speedy integration of this State with 
Himachal Pradesh. 

Coming now to the provisions of this Bill, 
I would invite your attention to clauses 28, 29 
and 30 of the Bill. Clause 28 says: 

"EXISTING LAWS TO CONTINUE. 
Save as otherwise provided in this Act, all 
the law in force immediately before the 
commencement of this Act in any area 
forming part of the new State shall 
continue to be in force until repealed or 
amended by a competent legislature or 
authority." 

Clause 29 deals with power to construe laws.   
It says: 

"For the purpose of facilitating the 
application in relation to the new State of 
any law made before the commencement of 
this Act, any court, tribunal or authority 
may, subject to any express provision of 
this Act, construe the law with such 
alterations not affecting the substance as 
may be necessary or proper to adapt it to 
the matter before the court, tribunal or 
authority, as the case may be." 
Then   clause 30 says that    existing taxes 

shall continue. 
"All taxes, duties, cesses and fees which 

immediately before the commencement of 
this Act were being lawfully levied in 
either of the existing States or any part 
thereof, shall continue to be levied in the 
same manner and to the same extent and to 
be applied for the same purposes until 
other provision is made by a competent 
legislature or authority." 

Sir, I have to make one point with regard to 
these clauses. You are well aware that in the 
Princely States, there was no uniformity of 
laws and taxes. The laws of a particular State 
differed from those of another although they 
may be neighbouring States, Similarly, the 
taxes, cesses, fees, etc. also differed to a very 
great extent. Therefore, I would like to know 
from my hon. friend Dr. Katju whether 
Government has made a proper study of this 
point. I would request him to take the House 
into his confidence and tell us whether there is 
uniformity of laws and taxes in these States of 
Bilaspur and Himachal Pradesh or whether 
there is wide divergence in laws and taxes. 
Sir, clause 32 which speaks of power to 
remove difficulties says: 

"If any difficulty arises in giving effect 
to the provisions of this Act, the President 
may make such orders not inconsistent 
with the said provisions, as appears to him 
to be necessary or expedient for the pur-
pose of removing the difficulty:" 



3353     Himachal Pradesh and       [ COUNCIL ]     Bilaspur (New State) 6111  3354 
[Shri Rajendra Pratap Sinha.] What is the 

information in the hands of the Government?    
We are anxious to    know whether    there are    
many different and divergent laws and taxes 
which the    Government    propose    to 
regularise and set in order, so as to bring 
uniformity, under clause 32?    I would  
submit,  Sir,  that  if there  are any widely 
divergent laws and taxes, they ought to be 
brought on a uniform basis   along  with  this  
Bill  and  only minor difficulties or differences 
should be left to be adjusted under this clause, 
i.e. clause 32.   As a   matter   of   fact, this Bill 
merely gives de jure recognition to the de facto 
unification of the administration that has 
already taken place, if I remember correctly, 
on the 4th    of    November 1953,    when    
the Lieutenant-Governor       of       Himachal 
Pradesh in his personal capacity was appointed    
Chief     Commissioner     of Bilaspur State.   I 
think that the wisp administrator    that Dr. 
Katju is,    he must have taken steps already to 
bring the different laws in the two States on a 
uniform basis, as also the different taxes.   I    
do    hope    that    the    hon. Minister will 
throw some light on this point. 
[MR. DEPUTY CHAIRMAN in the Chair. 1 

Then, Sir, with regard to clause 32, I have 
to make a submission. It would be indeed, 
,/'^rj^ good_ if the hon. Minister agrees to my 
suggestion that all the orders passed by the 
President under this clause of this Bill should 
be placed on the Table of the two Houses of 
Parliament so that we may know what orders 
are being promulgated and how things are 
being adjusted. 

With  these  words.  Sir,  I  give  my 
wholehearted support to this measure. 

SHRI S. N. MAZUMDAR (West Bengal): 
Mr. Deputy Chairman. I also support this Bill 
and the only criticism which I can offer about 
this Bill is that it is too late. I fully agree with 
my friend who preceded me that this is a fraud 
which was committed on the people of 
Bilaspur. Sir. there has been another friend of 
mine who remarked that if there  was a fraud. 

the Government of India was a party I   to that 
and, Sir, I agree with that—I find Dr. Katju 
laughing. 

DR. K. N. KATJU: What shall I say? Shall 
I be very sad about it? 

SHRI S. N. MAZUMDAR: However, Sir, 
from a perusal of the Statement of Objects 
and Reasons it is quite clear that there was no 
justification for maintaining this tiny State of 
Bilaspur as a separate entity for all these 
years. These are small principalities, feudal 
States. 

SHRI H. C. MATHUR: What about the 
others? 

SHRI S. N. MAZUMDAR: Yes, there are  
others  and  those  wrongs  should be righted 
but that is no reason why when    one wrong  is    
being    righted we should not    support it.    Sir,    
the reason that   has been given for   this delay 
is an absolutely unjustified one; I cannot 
imagine the fact that on the ground of the future 
administration of the Bhakra-Nangal Project   
the   State had to be   maintained   as a   separate 
entity at such heavy expense and at the cost   of 
the    people of   Bilaspur. From the linguistic, 
cultural and from all points of view the people 
of Bilaspur are akin to the people of Himachal 
Pradesh.    Before    the    formation    of 
Himachal Pradesih, if I remember correctly, in 
1947, there was an uprising of the   people of 
one   of   the   small States,  it  was  perhaps   
Suket,  which compelled most of these rulers to 
agree to accede to the Indian Union; and I 
would like to know why, at that time, the tiny 
State of    Bilaspur was    not merged with 
Himachal Pradesh; it is beyond my 
comprehension.    Sir,    my hon.    friend    Mr. 
Bhanj Deo,    while opposing this Bill, tried to 
put forward the    argument    of    Ram Rajya    
and 'vachan' and all these things.   Sir, if any  
word was given    to the    feudal Princes, word 
behind the back   of   the people,    that is    no    
reason why the people should not demand today 
that those agreements should be scrapped or at 
least they should be immediately revised.   
There are many other points as regards  the 
agreements with the 
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rulers which the people today want 
at least to be revised immediately; it 
is not only the question of the main 
tenance of the small principalities, the 
question of their privy purses is there; 
the question ..............  

(Interruption.) 

We do not subscribe to that argument. We 
say that the Government of India has come 
forward with this Bill not because it has given 
up its love for the feudal Princes but because 
the people demanded and tlbe people are 
forcing them. Actually, the question is why 
this was delayed so long. That the argument 
of the Bhakra-Nangal Project cannot hold 
water has been explained by my friend. 

SHRI H. C. MATHUR: It can hold gallons 
of water. 

SHRI S. N. MAZUMDAR: Figuratively 
speaking, the argument cannot hold water. 
My friend has explained sufficiently and so I 
do not like to dilate on that and I do not like 
to take much time of the House on this 
matter. 

My friend has pointed out about clause 30 
and I wish to make some observations. 
Actually in these feudal States there were not 
only various sorts of taxes but we know that 
there were various sorts of illegal extortions 
and I want to know whether the Government 
has made any effort to collect material about 
those and to assess the actual position about 
these taxes for the purposes of finding out 
whether they are taxes of multiformity or 
illegal extortions. This should have been done 
and opportunity sihould have been taken to 
right those wrongs at this point. As I do not 
have sufficient information on this point I 
cannot dilate on this now. However, Sir, I do 
not like to take much time of the House. I 
support the Bill and with these words I 
resume my seat. 

SHRI S. MAHANTY (Orissa): Mr. Deputy 
Chairman, let me not be misunderstood as 
opposing this Bill. In fact, it does my heart 
good to find that the  Government  is   
contemplating  to 

extend the territories of the State of Himachal 
Pradesh by including the territories of the 
Bilaspur State in it but, Sir, this Bill raises 
certain points to which specific and clear 
answers should be given by the Government. 
Unfortunately, the whole debate over this Bill 
has been clouded by unfair imputation of 
motives by prejudices and predilections. Here, 
no one is very much anxious to retain the 
existence of a tiny State like Bilaspur. In fact, I 
would be the happiest man if not only Bilaspur 
but all the Part C States are extinguished from 
the map of India. In our country, we should not 
have democracies of A type, of B type and of C 
type. This is an anomaly and the sooner it is 
removed the better it is for the development of 
the nascent democracy in our country. But, Sir, 
the fact remains to be said that the condition 
precedent to the merger of Bilaspur with 
Himachal Pradesh has not been fulfilled. Is it 
not right to ask wihy that condition precedent 
has not been fulfilled? In fact, the proposal for 
merger of Bilaspur with Himachal Pradesh is 
nothing new. A tripartite conference to which 
even the Government of Bilaspur was a party 
was held and it was agreed in that conference 
that Bilaspur should be merged with Himachal 
Pradesh but there was a rider, there was a 
condition and the condition ,vcz that a Control 
Board—the Bhakra-Nangal Control Board—
should be formed and only thereafter Bilaspur 
was to be merged with Himachal Pradesh. If it 
was stipulated in a tripartite conference to 
which the Government of India was also a 
party then certainly it is within our rights to ask 
from the / hon. Home Minister as to why that 
condition precedent has not been fulfilled and 
why the Government is hustling through this 
measure particularly in view of the fact that the 
States Reorganisation Commission has already 
started working on the question of readjustment 
of State boundaries in India. 

Secondly, Sir, Himachal Pradesh has very 
strategic importance from the defence point 
of view. I would go much  further  and  I  
would  advocate 
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LShri S. Mahanty.] the formation of a Cis-
Himalayan State consisting not only of    
Bilaspur and Himachal Pradesh but also of 
Kumaon, Tqhri-Garhwal and the other adjoined 
areas.    But then this also raises another  
difficulty,  for you would have noticed in this 
morning's papers that there is a movement for 
the formation of a Maha Punjab in which claims 
are being made for Bilaspur.      Now the 
question of merger of Bilaspur with Himachal 
Pradesh  cannot be said to be  a  non-
controversial  one.    Punjab is staking its claim, 
however valid or invalid it may be—that is a 
different question—but the fact remains to be 
said that over Bilaspur Punjab   is also staking 
its claim and it has been also advocated in the 
past that in view of the    fact    that    Himachal      
Pradesh occupies  a  very strategic position in 
ihe map of India, its territory should be 
extended and as an administrative unit it should 
be so strengthened as to make it efficient for the    
defence purposes  of  India.       Therefore,    my 
submission is that the whole question should 
have been referred to the States Reorganisation       
Commission.      This Commission is    going to    
submit   its report in the year 1956 at the latest 
and,   therefore,  this  delay  of  one  or two 
years    would    not   have   meant much. At   
this   stage,   I   will   submit once again that 
unfair imputation of motives   should not   be 
indulged   in, and  as  to  the  representations  
which have been made against this measure —
whether    they are    fraudulent    or genuine—it 
does not lie in any    one's mouth    here    to    
say that    they are fraudulent or that they are 
faked or anything of that sort.   Let us try to 
face facts as they are.   I will 4 P.M.    ask the 
hon. the Home Minister    one      straight      
question.      Here the Government    is    
proceeding    suo motu to finalise an 
arrangement even though the    condition 
precedent    has not been fulfilled, as I have 
pointed out just now.    I ask what consistency 
they  maintain  in  their  actions  inasmuch  as  
two  small  States  in  Orissa were first 
integrated  with Orissa and then  because 
certain conditions were lacking they were    
transferred    tem-   | 

porarily to the neighbouring State of Bihar. So 
naturally one expected that after those 
conditions had been fulfilled, the Government 
of India would also proceed suo motu to return 
those two States back to Orissa. When I raised 
this question on the floor of this House, the 
hon. the Home Minister was good enough to 
say, "You wait till the high-power 
Commission or the Linguistic States 
Commission or whatever it may be, comes to 
a decision." Now I venture to think that a dis-
crimination has been made. In one case the 
people are being told, "You wait till the high-
power Commission or the Linguistic States 
Commission gives its award", and in another 
case of a verv similar nature the Government 
are saying, "Well, this does not matter very 
much. The people of Bilaspur and Himachal 
Pradesh are one and therefore we are 
transferring the territory of Bilaspur to 
Himachal Pradesh." When the States Re-
organisation Commission has not yet reported 
on this and when the condition precedent has 
not been fulfilled you are transferring Bilaspur 
to Himachal Pradesh. Therefore under these 
circumstances, though I do not oppose the 
Bill, still I indicate these aspects for such 
consideration as they may deserve by this hon. 
House. I have nothing more to add. 

SHRI KISHEN CHAND (Hyderabad) : Mr. 
Deputy Chairman, I welcome this Bill, but in 
welcoming this Bill I beg to point out that the 
hon. Minister stated that the waters of the 
Bhakra Nangal Dam will be mostly stored in 
what is at present called the Bilaspur State. 
Sir, if this is the fact then naturally it would 
have been far better if Bilaspur State had been 
merged with Punjab because in that case there 
would have been one administration for the 
Bhakra-Nangal Dam and its waters and its 
dam would have been under the control of 
Punjab. Sir, when we are merging a State is it 
not better that the State is merged into a much 
larger State which surrounds that State 
entirely. You will be surprised to learn. Sir, 
that Bilaspur is surrounded by Punjab on at  
least 
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three sides of it and ethnically Bilaspur is 
more allied to certain parts of Punjab than it is 
allied to Himachal Pradesh. I submit, Sir, that 
when the Home Minister has brought in this 
Bill, he should have really brought in a Bill 
merging Himachal Pradesh and Bilaspur with 
Punjab and the tendency should be for bigger 
units of administration and not for small units 
of administration. I fail to see, Sir, any reason 
for bringing this Bill when he could have 
easily brought another Bill in its place 
providing therein for the merger of Bilaspur 
and Himachal Pradesh in East Punjab. It 
would have only required the assent of the 
Punjab which the latter would have gladly 
given for according to the Constitution, 
Parliament can pass any laws for Part C States 
but if it means the alteration of the boundaries 
of any Part A State it requires the consent of 
the Legislature of that State. I submit, Sir, that 
Punjab would have gladly welcomed the 
merger of Himachal Pradesh and Bilaspur 
with their territory. So I submit that objection 
cannot stand and when this Bill was being 
considered we should have seen that even 
including Bilaspur, Himachal Pradesh would 
remain a very small State, one of the smallest 
Part C States with a legislature. I do not see 
any reason why we should go on putting 
obstacles in the way of the unification of our 
country. Sir, whenever such a question is 
asked the hon. Minister refers us to the high-
power Commission that has been appointed. I 
am very sorry to say, Sir, that that high-power 
Commission has raised enormous agitation all 
over the country. I wish that the high-power 
Commission were never appointed. All sorts 
of claims are being put up now as the 
Commission is raising a hornet's nest among 
our countrymen. I do submit, Sir, that it is far 
better if our Government in their own wisdom 
would bring forward legislation consolidating 
various parts on the linguistic basis. Their 
appointing this high-power Commission has 
led to all sorts of bogus representations and 
claims of all sorts are being made. It is not so 
easy that, just by passing    a resolution of   the 

Congress Working Committee, all agitation 
will be silenced. This agitation is going on 
and I think the sooner we do away with the 
high-power Commission and carry on with 
Bills like this by which the States are merged 
properly with each other or their boundaries 
readjusted so that they become linguistically 
more homogeneous, the better it will be. 
Therefore. I will conclude by simply saying 
that I do not oppose this Bill but I think it is 
an incomplete Bill. The real Bill should be 
one merging these two States with Punjab. 

SHRI RAJAGOPAL N A I D U (Madras): 
Mr. Deputy Chairman, I welcome the 
principles underlying this Bill though I am 
opposed to the Bill proper. 

Sir, the principle underlying this Bill is the 
merging of a smaller State with a bigger 
neighbouring State. I always welcome that 
these Part C States should once for all be 
wiped out of the map of India and there 
should be proper and bigger administrative 
units in our country, not so big as U.P. with 
its 84 Members represented in the House of 
the People. Sir, does it not look ridiculous to 
call a State a Part C State with only one 
representative of it represented in the House 
of the People. Sir, it is high time that all these 
Part C States are completely wiped out of the 
map of India. There should be one uniform 
set of States in the country—let them be 
called Part A, Part B or Part C States. 

Sir, what is the urgency to bring this Bill 
especially when there is a high-power 
boundary Commission constituted and it is 
discharging its functions very efficiently. It 
has started touring the country. Why should 
we not wait for the recommendations of this 
high-power boundary Commission? It may be 
that this high-power boundary Commission 
may recommend the wiping out of Himachal 
Pradesh and the merging of Himachal Pradesh 
and Bilaspur with the neigh- 
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[Shri Rajagopal Nair'.u.] bouring Punjab 
State.   Probably they may recommend in that 
way. 

Then it is stated, Sir, that geogra 
phically and culturally Himachal Pra 
desh and Bilaspur have got some 
common interests. It may be so, what 
I wish to point out is when this higfr- 
powered boundary Commission is tour 
ing the country and will be making cer 
tain recommendations, we should wait 
and see what that is going to say and 
then decide whether Himachal Pradesh 
and Bilaspur should be merged and 
formed into one separate unit or whe 
ther these two small units, namely, 
Himachal Pradesh and Bilaspur should 
be merged with Punjab or with any 
other State. Sir, I do not want to 
say anything more about this except 
to welcome the principles underlying 
flii* Bill, but at the same time epT»»« 
this particular Bill, namely, the 
Hinwrfcal Pradesh and Bilaspur (New- 
State) Bill. ^ 

SHRI KANHAIYALAL   D.    VAIDYA 
(Madhya Bharat): 
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SHRI T. BODRA (Bihar): Mr. Deputy 
Chairman, I am very much surprised to And 
that this Bill has been taken up now. In my 
opinion this is not the time when the hon. 
Home Minister should have brought forward 
this measure integrating Bilaspur with 
Himachal Pradesh. Sir, this is my first day and 
I do not hesitate to tell you that I am from that 
part of the country where I have had the bitter 
experiwce of remaining in a Part A State, and 
my frank opinion is that the people inhabiting 
Bilaspur will suffer very much financially, 
educationally and politically if they are tagged 
on to Himachal Pradesh. Now, because this 
State was first formed a Part C State they 
were gainers because our experience has 
shown that any area which is being Centrally 
administered is much better administered than 
other areas which are under State Ministries. 

Now, when this States Reorganisation 
Commission has been vested with all the 
powers for rearrangement, addition and 
subtraction of the boundaries of the various 
States of the Indian Union, would it not be 
much better if this is also referred1 to that 
Commission than to pass it here simply 
because this House has got the powers to 
come forward with such a legislation adding 
Bilaspur with Himachal Pradesh? Secondly, it 
is very easy to say that the inhabitants of 
Bilaspur are allied eth-nologically, 
geographically and in other aspects with the 
inhabitants of Himachal Pradesh; there may 
be a lot of evidence which will go to prove 
that these people are much nearer to the 
people of Himachal Pradesh but when 

all these problems have been referred to the 
Commission, this is not the proper time for 
discussing all these things. My learned friend 
was wrong in saying that it was the 
Commission which was responsible for all the 
agitation. I submit, Sir, that the Commission 
has not been doing anything except sending 
out questionnaires to the different States 
which are really involved in the matter. They 
have not been agitating as my learned friend 
has just said. So when this high-powered 
Commission has been vested with all the 
powers by the Government of India in my 
opinion it will be much better if this is also 
left entirely to the Commission than to accept 
this simply because it has been sponsored by 
the hon. Mr. Katju. 

And lastly, why should we single out 
Bilaspur? Why should we discriminate? 
Under the Constitution we have to act in this 
matter, do or undo things, on a principle, and 
if we deviate from the principle, we are 
certainly apt to err in our conduct. If we 
choose Bilaspur, are there not people, are 
there not Indians in the Nicobar Islands, in 
Tripura and in Manipur? They may also ask 
for the same thing. Let us decide once and for 
all the principle and if we want to do it, let us 
do it with all the States which are known as 
Part C States. Let us not select only Bilaspur. 

DIWAN CHAM AN LALL (Punjab): Sir, I 
merely want to ask my learned friend the 
Home Minister one or two questions in regard 
to this measure. The first question that I 
would like to ask him is, how did he come to 
a decision that this particular Part C State 
should be merged with Himachal Pradesh and 
not with the Punjab. I see in the Statement of 
Objects and Reasons he has given us the 
necessity for getting rid of the small portion 
of the State which would remain above the 
water after the dam has been constructed. One 
of the reasons stated there is that this area 
which will remain outside the inundation is 
contiguous to Himachal Pradesh and the other 
reason is that it is culturally allied to 
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Now it is quite true, if you look at the 
geography of it, that this area, as my learned 
friend pointed out a little while ago, is con-
tiguous also with Punjab. Therefore the reason 
that my learned friend has given for its merger 
with Hirnachal Pradesh is equally applicable 
to its merger with Punjab. The second reason 
that my learned friend gave was that it has 
cultural affinities with Hirnachal Pradesh. 
Perhaps my learned friend knows—I do not 
know if he has been to Bilaspur but I have 
been to Bilaspur; it is very near to Rupar from 
where you take a little mountain road—that it 
is part and parcel and it was part and parcel of 
Punjab. Now, culturally the language that is 
spoken there is a variation of Punjabi. Perhaps 
my learned friend does not know that but it is 
a fact. Most of the rikshaw coolies in Simla— 
not all of them, but most of them— are from 
Bilaspur and they are all Punjabi people who 
speak a varied form of Punjabi. My learned 
friend may know that each one of us who 
come from Punjab speak a different dialect 
according to the district one comes from. Now 
for instance I come from the Rawalpindi 
division. In my part of the world the Turks 
settled down in the olden days when the 
Moghuls invaded India. And all over India a 
spoon is being called a chamach, but in my 
part it is called kashak. It is a purely Turkish 
word. Culturally and geographically, there-
fore, this area must necessarily form part of 
the Punjab. It was part of the Punjab before 
the division. It was part and parcel of the 
States which were under the jurisdiction of the 
Punjab in the olden days, i.e., in the British 
days. 

DR. K. N. KATJU: Under the juris 
diction of.......... 

DIWAN CHAMAN LALL: Under the 
jurisdiction of the States Political Agent. 
They were not the States belonging to any 
other geographical area; they were Simla Hill 
States. Simla   was   part   and   parcel  of  the 

Punjab. Simla hills were part and parcel of the 
Punjab; they still continue to be so; some 
portions of them seem to have been taken 
away from the Punjab and merged into what 
is known as Hirnachal. Now may I put one 
question to my learned friend? On what 
reasons did my learned friend come to the 
conclusion that the merger should be not 
merger with the Punjab but merger with 
Hirnachal? 

Now look at the other aspect of it. My 
learned friend said the separation of Bilaspur 
continued for what reason? Because of the 
Bhakra Dam. Because of that Dam it was 
thought advisable that this particular State 
should not be merged as the other States had 
been merged. Now in which part of the 
geographical area does the Bhakra Dam come 
in? Does it come within the jurisdiction of the 
Punjab? I take it that it does. I am told that the 
Raja's residence itself where he used to live is 
going completely under the water. All that 
therefore will form part and parcel of a very 
important scheme which will be practically 
within the jurisdiction of the Punjab. It may 
have an autonomous Board running its 
business, but it is part of the Punjab. And 
today it is considered as part of Punjab. If that 
is considered as part of the Punjab, then why 
not the rest of the area which will be left over 
after the inundation? I do not see any 
justification or any logic for its exclusion. I 
therefore ask my hon. friend to reconsider this 
matter; it is worth reconsidering. Remember, 
Sir, what my hon. friend has said. He has said 
that this will be done without prejudice to the 
arrangements that may be devised by the 
Central Government for the future 
administration of the Bhakra-Nangal Project. 
Not one word has been said about the States 
Reorganisation Commission set up by the 
Government. It has not been said that it will be 
done without prejudice to anything that the 
States Reorganisation Commission may 
suggest in the report that they are likely to 
submit next year. It is, I take it, the 
Government's position that that will not 
prejudice the decision of the States  
Reorganisation  Commission  in 
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regard to any decision that that Com 
mission may arrive at about the 
future of this particular area. Sup 
pose the Commision were to decide 
that this area will belong to the 
Punjab and not to Himachal, and 
suppose they say that Himachal itself 
shall belong to the Punjab, then 
what will happen? I therefore want 
my hon. friend to state here that this 
is being done without prejudice to 
anything that the States Reorganisa 
tion Commission may decide. I take 
it that that is so. I take it that my 
learned friend agrees with me that this 
is without prejudice to the decision 
that may be arrived at by the States 
Reorganisation Commission. I do not 
get a reply from my hon. friend, but 
I take it that he will give me a 
reply ........  

DR. K. N. KATJU: I have been warned by 
Mr. Chairman over and over again to talk to 
him, not to talk to my hon. friend. 

DIWAN CHAM AN LALL: But my learned 
friend can address the Deputy Chairman and 
tell him something. I am also addressing the 
Deputy Chairman while I turn my face to the 
hon. friend. The fact of the matter is this that 
my learned friend, in the Statement of Objects 
and Reasons, has not said that the suggestion 
which he is making will be without prejudice 
to the decision of the States Reorganisation 
Commission. But we take it that that is so. No 
Government, having appointed a high-power 
Commission consisting of three of the ablest 
men, can afford to ignore the verdict of that 
Commission. I think this matter probably has 
not been considered in its proper context in 
which it should have been considered before 
it was brought to this House. I think that that 
is a matter important enough, after having 
appointed a high-power Commission, for 
being considered by Select Committee or 
possibly by a Joint Select Committee. After 
all it is not a small thing to start reorganising 
the various parts of India territorially just by a 
mere stroke of the pen as it happens to have 
been done 
13 C.S.D. 

here. It is probably the department that has 
done it for reasons which I do not know. But 
whatever the reasons, they are trying to do 
something that is worth doing but not in this 
particular manner. Therefore, I would like my 
hon. friend to enlighten this House as to what 
were the reasons that compelled him, apart 
from the reasons that have been stated here— 
which are equally applicable, as I stated, to 
the merger of this area with the Punjab—to 
make this particular suggestion in this 
particular manner. 

I must say that I entirely agree that not only 
should the Part C States disappear but that the 
whole concept of the division of India into 
these various States is a wrong concept. It was 
all right for the purposes of administering the 
units under British rule. The Britishers were 
anxious enough to amalgamate various areas 
when it suited them. As my learned friend 
knows perfectly well, the area from Delhi 
right up to the borders of Afghanistan became 
one area after the British occupation of 
Northern India, that is to say, when the Punjab 
was annexed. And it continued as one area 
until settled conditions prevailed. With settled 
conditions the big areas were no longer 
consonant with the interest of the Britishers. 
And then came the fissiparous tendencies. 
First of all the North West Frontier Province 
was taken away; then the Delhi Province was 
taken away; and these areas were formed into 
separate units. Delhi was formed into an 
administrative unit, a separate district, run by 
a Judicial Commissioner and similarly the 
North West Frontier Province was turned into 
a Judicial Commissioner's province. The time 
has come when we must do our thinking over 
again. What is needed in this great country, 
which displays great diversity, is the essence 
of unity in this diversity. What is needed is 
strong Central control. What is needed is not 
fifty different opinions but one opinion, 
because the problems are very dangerous and 
very serious. And I am certain that the task 
that is confronting the high-power 
Commission is a very important task, very 
important indeed in the concept 
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|Diwan Chaman Lall.] of the future 
Government of India. How is India to be 
governed? Is it to be done by these separate 
little units or by strengthening the Centre or 
by the means that were adopted by Britain? 
Those are vast problems to which I have not 
the slightest doubt that the Government will 
turn their attention. This is a small matter, but 
it is a big matter in the context of the future 
reorganisation of the States, and therefore I 
draw my learned friend's attention to this 
particular aspect of the question, and I do 
hope that he will be able to throw some light 
and give us an assurance that whatever he 
does now will be without prejudice to what is 
likely to come out of the Commission's report. 

SHRI C. L. VARMA    (Bilaspur   and 
Himachal Pradesh): 
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DR. K. N. KATJU: Mr. Deputy Chairman, I 
am grateful for the general welcome that has 
been extended to this Bill, and I shall now 
endeavour to reply to some of the points 
which have been raised. One hon. friend, 
complained that the Government had gone 
back on a certain decision. I was rather 
surprised at this statement, because the 
decision was taken some time in 1952 that 
Bilaspur should be made an integral part of 
Himachal Pradesh. My hon. friend, Diwan 
Chaman Lall, wanted me to do the very rash 
act of interrupting him. I did not do so, 
because it would have been improper. 

Now, this matter whether Bilaspur should be 
merged at all and, if so, with what particular 
State, has been considered at enormous length, 
and my hon. friend will probably gather it 
from me and from his friends from Punjab that 
every point of view has been considered fully 
both in writing in communications and 
verbally in conferences. My hon. friend over 
there referred to a conference just now. That 
conference was held over eighteen months 
ago. It was a fully representative conference. It 
was attended by the Chief Minister of Punjab 
and two or three of his colleagues and high 
officers, and representatives of Rajas-than, 
PEPSU and Himachal Pradesh. Everybody 
was there, and the whole question of what 
should be done with Bilaspur was fully 
considered. Of course, the dominating point 
before everybody was this enormous national 
project of Bhakra-Nangal, which is one of the 
biggest projects in India. The prosperity of 
millions of people not only living in one State 
but in Rajas-than, PEPSU and Punjab, leaving 
aside Bilaspur, is bound up with Bhakra-
Nangal, and we were all most anxious that 
nothing should be done in the slightest degree 
to imperil in any way the success of that 
project. 

Everything was gone into. How much land 
would be taken, how much would be 
submerged, what should be done on either 
side of the river, etc. We must bear in mind 
the future possibilities of further development 
and so on and the decision then taken was that 
there should be some sort of authority or a 
Control Board on which every Government 
would be represented. You may say that was 
the Government of India's decision but the 
decision was put before the Conference and 
discussed. I think it forms part of the-
proceedings, viz., that administratively it 
should form part of Himachal Pradesh, I 
cannot of course challenge what was stated by 
my hon. friend about the linguistic affinity 
because he knows it much better than I do. I 
may say, being a student of Punjab, I have not 
learnt so far that Bilaspur 
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was a part of Punjab. Bilaspur. I have been 
told, was part of the Simla Hill States. Of 
course my friend says that Simla is in Punjab 
and therefore it is part of Punjab. Similarly 
you may say that Punjab is part of India and 
therefore it is part of India. You can go further 
than this, but the Hill States, even including 
Kangra which is a part of Punjab today—
everybody knows —are something quite 
distinct. The culture is distinct, the outlook on 
life of the people is distinct, for the simple 
reason that they differ, if I may put it so, 
climatically, viz. they live in the hills, and 
people who live in the plains behave in one 
manner and the people who live in hills 
behave in another manner in every way. 
Soulhat was said by my friend from Himachal 
Pradesh is perfectly right. 

DIWAN CHAMAN LALL: If this argument 
is correct, then is my hon. friend advocating 
also that the hilly section of the Uttar Pradesh 
should be separated? 

DR. K. N. KATJU: The question is how 
much would be left and where would it be 
left? The place would be gone either under 
water or would be gone in the works. Very 
little of the plain lands would be left. We had 
to make arrangements for rehabilitation and all 
that sort of thing. I only want to assure my 
hon. friend that the decision may be wrong, 
the view may be wrong, but it is not a hasty 
decision, not a decision about which you may 
say that it is a decision which has been taken 
without due consideration of any material 
aspect of the case. On that point I can assure 
him that nothing has been overlooked. Discus-
sions have been there over and over again, and 
secondly, I must say this that human nature 
being what it is, whether in its application in 
the family circle or whether in its application 
in the case of what you may call provincial 
limits, there is greed predominant, but I have 
not known of anyone in Bilaspur saying that 
"we would like to go to Punjab". So far as I 
thought, they were saying, "We would rather 
like to go to Himachal Pradesh". It may be 
because the hill brings "them  together but  
that is  the  aspect 

of it. If that had been a part of Punjab, I would 
have expected that there would have been 
some kind of cry for going to Punjab because 
there is the road and there is the railway line. 
Anyway the decision has been taken. Now my 
hon. friend says, "Where is Ram Raj or Ravan 
Raj? Why don't you stick to the decision?" 
The decision was taken in 1952 that it should 
be merged. Why has there been this delay' The 
reason is, I was waiting so that the picture 
might become clearer, so that in no sense, in 
not the slightest degree the implementation of 
the Bhakra-Nangal Dam should be 
jeopardised. Then the question is "Why do it 
now? Why not let it be completed?" There has 
been some delay for a variety of reasons and 
here the administrative difficulties were be-
coming almost very great. I don't want to go 
into this matter. It is a tiny little State and the 
top-heavy administration—Chief 
Commissioner, etc., is too much. We tried to 
improve it. We set aside the Chief Commis-
sioner and we appointed the Lieutenant 
Governor of Himachal Pradesh as the 
President's representative there. Even there 
there was a separate Secretariat, separate 
Deputy Commissioner, etc. It was very 
difficult. The House may take it from me that 
the reasons why this action was taken were 
quite sufficient and adequate so that there 
might not be any delay and my hon. friend 
was quite right when he said that there was a 
growing and insistent demand from the people 
of Bilaspur that something must be done, 
otherwise, there were very harmful and 
undesirable activities being carried on there 
which were likely to disurb at least emotional 
tranquillity, if not public tranquillity. 

Then comes the last question. What about 
the States Reorganisation Committee? It has 
been rightly called because it is dealing with a 
matter of great importance, of practically re-
shaping the map of India as a High-Power 
Reorganisation Committee but I remember 
very well, Mr. Deputy Chairman, that when 
the establishment of this Committee was 
announced,    I 
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someone asked me "Well, are you going to 
give an undertaking    that    the    decisions    
of    the Committee or  Commission  would     
be accepted by Government?" I said—and this 
came    to    me as a very startling question—
"On all these mighty matters, matters  of vital 
consequence  to     the whole of India for 
centuries to come, the decision must come not 
from  a high-power Commission but    the    
decision must     come     from     the     
Parliament of   India.     The   final   decision   
must be    given      by      Parliament."      That 
answers    the    question     which      my hon.    
friend      posed      to    me,    viz., "'Will  it be  
without prejudice  to  any recommendation 
made by the Commission?"   I say it will be 
open to    the Commission to make any 
recommendations they like on this or on any 
other question.   Their hands  are not     tied. 
Whether Parliament would like to accept their     
recommendations  is  a  different matter     
altogether.   We will  consider that.    Every 
recommendation will have to be considered on 
merits.   I     don't want  to  go  into  this  
matter  because it is really outside the  ambit 
of this Bill but we are all reading the news-
papers.    There  seems  to  be,    without any 
impertinence, a sort of babel    of tongues.   
You  open  a  newspaper  and you find people 
who   are    advocating Maha       Punjab       
including     PEPSU, Himachal Pradesh, 
Bilaspur and everything.   There    are    
people    who    are advocating some other 
units.    It is fit and  proper that    people    
should  take interest and everybody is trying to 
put forward his view    as    to    what    the 
Commission should do and should not do.    
So my submission is this.    There is no 
restriction on either the activities or the 
deliberations or the recommendations of the 
high-power Commission. It is open to them to 
say what they like. As to what the final 
decision is going to be, is for Parliament to 
consider. 

DR. P. C. MITRA (Bihar): Then why name 
it high-power Commission? 

DR. K. N. KATJU: I never use that 
expression. You have obliged me by 
assuming this. 

DR. P. C. MITRA: What did you mean by 
that? 

DR. K. N. KATJU: I never said it. 
Somebody has said it is a high-power 
Commission. The States Reorganisation 
Commission or every Commission appointed 
by the Union Government is entitled to the 
greatest respect and consideration and the 
more important the matters with which it 
deals, the more important it becomes and pro-
bably, therefore, some eloquent gentleman 
said it was a high-power Commission. We are 
going to treat it with the utmost respect 
because they are all men of great experience 
and knowledge and therefore whatever they 
say will be carefully considered by everybody, 
by the Members here and outside. 

Then there is another point before I sit 
down. My hon. friends referred to certain 
clauses 28, 29 and 30. Mr. Deputy Chairman, 
really I had thought that those were merely 
formal clauses which are always introduced, 
viz., safeguarding current acts, otherwise there 
will be a collapse. So they are there and it will 
be open to the Himachal Pradesh Government 
to do what they like. If they like, they may 
remit any tax and they may change the tax 
structure. One thing has not been noticed by 
my hon. friend who spoke of Ram Raj and 
Ravan Raj, that for the first time, the people of 
Bilaspur would have a right to send five 
representatives to the Legislature. They will 
have a voice in the administration of their own 
affairs and the Legislative-Assembly of 
Himachal Pradesh being a small one, viz., of 
36 members, number five counts and therefore 
not only will they be able to do something for 
Bilaspur but they might also be able to wield 
some influence over the neighbouring-district 
of Mandi and other districts of Himachal 
Pradesh. I ask, Mr. Deputy-Chairman, through 
you that the House should give this Bill its 
blessings and let it start on its course with the 
blessings of you all.   Sir, I move. 

MR. DEPUTY CHAIRMAN: The question 
is: 
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"That the Bill to provide for the formation 
of the new State of I Himachal Pradesh by 
uniting the existing States of Himachal 
Pradesh and Bilaspur, and for matters con-
nected therewith, be taken into consideration. 
The motion was adopted. 
MR. DEPUTY CHAIRMAN: We shall take 

up clause by clause consideration of the Bill.    
There are no amendments. 

Clauses 2 to 32, First Schedule and Second 
Schedule were added to the Bill. 

Clause 1, the Title and the Enacting 
Formula were added to the Bill. 

DR. K. N. KATJU: Sir, I beg to move: 

"That the Bill be passed." 
MJR. DEPUTY CHAIRMAN: Motion 

moved: 
"That the Bill be passed." 

SHRI V   P   RHATJ.T TW.Pi • 
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[For English translation, see Appendix VII, 
Annexure No. 196.] 

DR. K. N. KATJU: Mr. Deputy Chairman, I 
can only inform my hon. friend that every 
aspect which he has just now urged before the 
House has already been taken into 
consideration. It is up to the Commission to 
say whatever they like.   But the 
administrative difficulties 

have really prompted us to take this measure 
at an early date and as I have said, the 
decision was taken long before the 
Commission was appointed or even thought 
of. 

t[SHRi P. C. BHANJ DEO: I say that when 
this Bill is passed where will be the necessity 
of the recommendations of the Commission.] 

MR. DEPUTY CHAIRMAN: No further 
speech, please. 

The question is: 
"That the Bill be passed." 

The motion was adopted. 

5  P.M. 
THE CHILDREN BILL, 1953 

THE PARLIAMENTARY SECRETARY TO 
THE MINISTER FOR EDUCATION (DR. K. L. 
SHRIMALI): Sir, I beg to move: 

"That the Bill to provide for the care, 
protection, maintenance, welfare, training, 
education and rehabilitation of neglected 
children and juvenile delinquents in Part C 
States, as reported by the Select Committee, 
be taken into consideration." 

Sir, while moving this motion, I beg to 
place before the House some of the important 
considerations which the Select Committee 
had before it. One of the important principles 
which guided the Select Committee in making 
amendments to this Bill was that the juvenile 
courts should be distinguished from the 
criminal courts. 

[THE VICE-CHAIRMAN (SHRI AKHTAR 
HUSAIN in the Chair.] 

The child who commits an offence is not 
responsible for his conduct whereas an   adult   
criminal   who   commits   aa 

t English translation. 

 


